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A

Record of Proceedings

The learned counsel for the Petitioner submitted that the Appellate Tribunal for
Electricity, vide its judgment dated 11.12.2024 in Appeal No. 397 of 2018, remanded
the Commission’s order dated 15.6.2016 in Petition Nos. 173/TT/2013 and
111/TT/2015 (tariff orders) as modified by the order dated 28.2.2018 in Review Petition
No. 33/RP/2016 and directed the Commission to pass the consequential order.

2. The learned counsel for the Petitioner further submitted that none of the
Respondents have filed their respective replies despite an opportunity granted to them
vide Record of Proceedings dated 6.1.2025. She urged the Commission to reserve
order in the matter.

3. After hearing the Petitioner's counsel, the Commission granted the last

opportunity to the Respondents to file their respective replies, if any, within two weeks
with a copy to the Petitioner, who may file its rejoinder, if any, within a week thereafter.

4, Subject to the above, the Commission reserved the matter for order.

By order of the Commission

sd/-
(T.D. Pant)
Joint Chief (Law)
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